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G R CASE NO. 22/2016  DIGANTA GOSWAMI, JMFC 

 

   IN THE COURT OF THE JUDICIAL MAGISTRATE FIRST CLASS AT  

                                           GOHPUR, SONITPUR 

 

GR Case No. 22/2016 

    U/S : 324/34 of IPC 

 

    THE STATE OF ASSAM 
 

      -Versus- 

PABAN DAS  
    (S/o SriDeoram Das) 
 

    & 
 

    MONIBABU  DAS 
(S/o Late Mohoram Das) 

 
[Both are residents of : 
Vill.- Dipara Dani 
P.S. - Gohpur 
Dist. - Biswanath (Assam)] 

  

PRESENT : Diganta Goswami, M.A., LL.B., AJS 

Date of framing of charge  : 13.10.17 

Date of evidence   : 22.03.2018 

Date of argument     : 27.03.2018 

Date of judgment   : 02.04.2018 

APPEARANCE: 

For the State              :The Learned Addl. P.P. 

For the accused persons            :Sri Kulen Das, Ld. Advocate 

  

 

JUDGMENT 

 

1. The case of the prosecution is that an FIR was lodged by one Sri Gangadhar Kataki 

on 30/01/2016 stating that on 29/01/2016 at about 10:30 a.m., while he was 

cultivating  on  his  agricultural  land  at Toltoli  Chapori along with some labourers, a 
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group of about 30 persons armed with different sharp weapons and sticks attacked 

him and others. They attacked the women working in the field and when 

approached, they also attacked the informant with a dagger and thus injuring in his 

left hand. One accused poked in his face with a wooden piece and some others 

caused injuries to him and the working people present there. They also snatched 

away Rs. 10,000/- and a mobile phone from him. As he was busy in taking 

treatment, there was delay in lodging the FIR. 

 

2. On receipt of the ejahar, it was entered vide Ghahigaon Outpost GD Entry No. 560, 

dated 30.01.2016and forwarded to the Officer-in-Charge, Gohpur Police Station for 

registering a case. The case was received and registered as Gohpur Police Station 

case No. 20/16, dated 01.02.2016 under sections 147/325/326/307/384 of the 

Indian Penal Code. Sub-Inspector Krishna Kanta Doley was entrusted with the 

responsibility of investigation of the case. 

 

3. Police arrested two persons namely Sri Paban Das and Sri Monibabu Das and on 

production they were sent to jail custody. Later, they were released on bail. On 

completion of the investigation, police submitted charge-sheet against Paban Das 

and Monibabu Das u/s 324/34 of Indian Penal code. Relevant copies were furnished 

and charges under sections 324/34 were framed against them, to which they 

pleaded not guilty and claimed to be tried. 

 

4. The prosecution side examined only 1 (one) witness, the informant. The defence 

side did not examine any witness. Finding no incriminating materials, examination of 

the accused persons under section 313 of Cr.P.C. was dispensed with. 

 

5. POINT FOR DETERMINATION : 
 

 

Whether the accused persons Paban Das and Monibabu Das on 29.01.2016 at 

about 10:30 am at Toltoli Chapori, in furtherance of their common intention, 

voluntarily caused hurt to the informant Ganga Kataki by means of a sharp 

weapon which is used as a weapon of offence, and thereby committed an 

offence punishable u/s 324/34 of the IPC, as alleged? 
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DISCUSSION, DECISION AND REASONS THEREOF 

 

To decide on the given point, the prosecution evidence is hereby discussed as 

follows : 

 

6. The prosecution side to prove its case examined the informant Sri Ganga Kataki. 

P.W. 1, the informant stated that the incident was of two years ago. He had some 

cultivable lands at Thute chapori. Some of his crops (coriander) had been stolen 

following which he asked the accused persons about that. The accused persons then 

took to an altercation and engaged in a quarrel with him. The informant got little 

injury while falling down during that course. Now, there is no enmity among them. 

They have reconciled the matter. Ext. 1 was ejahar and Ext. 1(1) his signature. 
 

7. In cross-examination, he stated that he didn’t have any complaint against the 

accused persons anymore. The case was lodged due to misunderstanding. 

 

8. The prosecution hasn’t posed any other person as witness. Though the charge-sheet 

was filed by police, the Investigating Officer wasn’t called for examination.  

 

9. The informant Ganga Kataki himself has stated that the incident was a small and 

insignificant one. While working in the cultivation field, he had a quarrel with a group 

of persons, of which the accused Paban Das and Monibabu Das were members. 

When we look at, we find that inthe agriculture based societies, these sort of small 

and silly incidents are common. These don’t have any long term impact and severe 

consequences because they arise out of very trivial matters and people realise the 

things after some days. The informant has stated that they have sorted out the 

differences and he has no complaint against the accused persons anymore.  

 

10. I have given due consideration to the evidence on record. In criminal proceeding, the 

committal of offence has to be proved beyond all reasonable doubts. Considering all 

aspects, I am to hold that there is no substantial evidence to make me believe that 

the accused persons were involved in the charges levelled against them. Hence, the 

accused persons namely Paban Das and Monibabu Das are not guilty of committing 

offences u/s 324/34 of Indian Penal Code. 
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ORDER 
 

In view of the discussions arrived at and decision reached on the foregoing point 

of determination, it is held that prosecution has failed to prove its case beyond all 

reasonable doubts that the accused person namely Paban Das and Monibabu Das 

committed offence u/s 324/34 of Indian Penal Code and as such they are acquitted 

of the charges in this case. The accused persons are set at liberty. 

The bail bonds of the accused persons are extended for another 6 (six) months 

from today under section 437 of the Cr.P.C. 

The case is disposed of on contest. 

The judgment is given under my hand and seal on this 2nd April, 2018 at Gohpur, 

Sonitpur. 

 

DIGANTA GOSWAMI 
JMFC, GOHPUR 

Typed and corrected by me : 
DigantaGoswami, JMFC, Gohpur 

 

 

: APPENDIX : 
 

 

Witness for the Prosecution: 

 PW 1- Sri Ganga Kataki 

 
Witness for the Defence: 

 Nil 

Exhibit : 

 Ext. 1 – Ejahar 

 Ext. 1(1) – Signature of the informant 

 

       DIGANTA GOSWAMI 
         JMFC, GOHPUR 

 

 

 

 


